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SHRI RAJ BAHADUR: Sir, that is
exactly what we are doing that is exactly the
commonsense point of view which we are
applyiog. The Bill will come first, We will
pass the Bill first,

MR. SPEAKER : So, there is no dms-
pute now,

SHRI RAJ BAHADUR: This comes
under Tomorrow’s  Legislative  Business,
Bills for consideration and passing: The
jtemn i8 :  The Bill further to amend certain
enactments consequent on  derecognition of
Rulers of Indian States and abolition of privy
purses, so as to abolish the privilege of Rulers
and to make certain (ransitional provisions
to enable the said Rulers to adjust progressi-
vely to the changed circumstances, be taken
into consideration, That is coming up tomor-
row, The Suppementary Demands would
be taken up after that Bill has been passed.

MR. SPEAKER : I am not prepared to
block this business purely on procedural
grounds, but where broad principles are con-
cerned, we shall try to adjust the business
according to them, The Bill will come up
first and then the Supplementary Demands.
I think that it is a very important subject,
and mere procedural obstructions should not
pome except where they are very necessary and
very urgent, and hope the hon. Member agrees
to it, I thank him very much bringing this

to my notice.
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MR. SPEAKER: No,1 am not allow-
mg anything,. Nothing will go on record
unless I have 8 regular motion or the Mem.
brrs get my pormussion, ([lnterruptions)**
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12.56 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER Navy AcCT

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA): On bebalf of Shrl Jagjivan
Ram, I beg to lay on the Table a copy eath
of the following Notifications (Hindi and
English versions) under section 185 of the
Navy Act, 1957 :

(§) The Naval Ceremonial, Conditions
of Service and Miscellapeous (Thind
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